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This the 6™ Day of April, 2027

Through Video Conferencing

Honble Justice 1. Narasimha Reddy, Chairman
Hon'ble Mr. Pradeep Kumar. Member (A)

Mano) Kumar,
\ged 38 vears,
S/ 0. Sh. Sathir Singh,

R, 0. Ho No. 171 Vill, PO, Acuchandi,
Dethi-30

-..Petitioner
By Advocate : Mr. Yogesh Sharma)
Versus
Sh. AtulGarg,
Director,
Delhi Fire Service (HQs),
Cannaught Place, New Delhi. ... Respondent

Bv Advocate :Ms. EshaMazumdar)



/

ORDER (ORAL)

Justive 1., Narasimha Reddy, Chairman :

Ihis contemp pettion s led alleging that (e respondents did

NOt mplement the ordey dated 25112000 i 0A No 2G89/2016

Phe direetion in the 0A Was 1o pass an order on the representation

made by the applicant, The respondents passed an order dated

24.03.2021 and thereby have complied with the order in the OA

2. Hence, this Contempt case is closed. leaving it open Lo applicant

to work out the remedies vis-i-vis the order dated 24.03.2021,

(Pradeep Kumar)

(Justice L. Narasimha Reddy)
Member (A)

Chairman
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